IN THE CENTRA. ADMINISTRATIVE THIBUNAL
| PRINCEP L BENCH

4

O edie NO . 20.1.6/89
New Delhi, dat.d the 3th May, 1994.

Hon'ble Sh,BN. Dhoundiyal, Member(s)
Hon'ble Smt,Lakshmi Swaminathen, Membe r{J) -

1. Trilok Singh
23/13, M.B. Boad,
- Saket, New Lielhi

2. Chander Singh, =~
D.11/192, Railway Golony,
Paharganj, New 21hi-55

3. Kanhaya Jee.,
RZ.6/350,J agd amba_Vihar,
near Masjid West Sagarpur,
Ne w Delhi-46 '

4. Yog Raj,

- Qr N0 ,.333, Sector-V,
ReK. Puram, New Delhi-22

. .+ &pplicants
(None for the applicants )

Ve rsus

1. Union of India, through Secretary,
Ministry of &ndustry, ‘
{Deptt.of Industrial De ve Lopment)
Wyog Bhawan, New elhi.

2. The Secretary, ' -
Deptt.of Personnel & Training,
Govt.of India, New llelhi.

.+ Hspondents

© { By idvocate 3h.Madhav Panikar )

QRIER(ORAL)

(Hon'ble Sh, B.N. Dhoundiyel, Membe r{a})

Theee epplicants were initially gpointed in Group 'OF

in the’ ye arg 1978 and 1980 and gﬂj were promoted as LDCs in the

years 1979 and 1933, Their contention is that they were :appointec
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